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CUSTOMS, EXCISE & GOLD(CONTROL} APPELLATE TRIBUNAL,
NEW DELHI. '

E/APPEAL NO. 3037/00-NB(S)
{(Arising out of Order-in-Appeal WNo. 667(KDT)CE/JPR-

I1/2000 dated 6.7.2000 passed by the Cemmissioner of
Central Excise (Appeals), Jaipur).

M/s. Balar Fabrics (P) Ltd. Appellant
( None)

Vs

C.C.E., Jaijpur. Respondent

(sh. H.R. Bheema Shankar, SDR)

o

}‘{\N\A—LORDER NO. M&fbfﬁ/j l\d@C@fw

] (Dated the 5th Féb., 2001
PER-S.S. KANG :
When the case was called, none appeared on
behalf of the appellants. The case was adjouned for
today in the presence cf 1ld. C.A. | Therefore, fhe

appeal is dismissed for non-prosecution. (Dictated in

Court).

(5.8. KANG)

MEMBER (JUDICIAL)

Dt. 5.2.2001 E
vk .




